
THE GAUHATI HIGH OURT AT GUWAHATI
(HIGH COURT OF ASSAM :NAGALAND :MIZORAM AND ARUNACHAL PRADESH)

N O T I FI CATION
Dated Guwahati the 21$June. 2023

NO.HC.VII-138/2019/5585/A #### On the recommendation of the Judicial

Academy, Assam & NEJOTI, the Honble Gauhati High Court has been pleased to

depute the following trainee Grade-III Judicial fficers of Mizoram Judicial

Service to undergo Field Training w.e.f. O1-07-2023 to 30-11-2023, as per

the schedule given below:

O1-O7 -2023 to 14-08-2023

(under the establishment of Distnct
& Sessions Judge, Abawl, Mizoram);

2
Shri Vanlalruata,

Civil Judge, Champhai

Shri Zonunmawia,

Civil Judge, Kolasib

15-08-2023 to 23-08-2023

(under the establishment of District
& Sessions Judge, Kan rup(lvl),

Guwahati)

24-08-2023 to 31-08-2023

(under Judicial Academy, Assam for
Fie/d

Ot-O7 -2023 to 31-07-2023

(under the establishment of Distn:ct
& Sessbns Judge, Kanrup(M)

Guwahatr)

01-08-2023 to 30-11-2023

(under the establishment of District6
& Sessions Aiza Mhoram

N.B

1) The fficers named in Sl. Nos. 1, 2 and 3 will be completing their 6 months
Induction Training on 31-08-2023.
2) The Officers named in Sl. Nos. 4, 5 and 6 are required to report back to the

ludicial Academy, Assam on 15-12-2023 for further Institutional Training.

Proposed Faeld Attachmentsl.
No.

Name and Designation

Smti. Lianmawii Hauhnar,

Civil Judge, Lunglei
1

Shri C. Lalremsanga,

Civil Judge, Lawngtlai
3

4
Shri C. Lalbiakmuana

Civil Judge, Aizawl

5
Smti. Esther Zorini Hauhnar,

Civil ludge, Aizawl
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The trainee Judicial Officers are to report to the concerned District and

Sessions Judge on OL-O7 -2023 at 10:00 A.M. positively for undergoing Field

Training.

The guidelines for the said Field Training are enclosed herewith.

By order,
Sd/- R.A. Tapadar

REGTSTRAR (JUprCrAL)

Memo No. HC.VII-138/2019/5586-5599/A. Dated:21-06-2023
Copy for information & necessary action to:

1. The L.R.-cum-Commissioner & Secretary to the Govt. of Assam, Judicial

Department, Dispur, Guwahati, Assam.

2, The Secretary to the Govt of Mizoram, Law and Judicial Department,

Aizawl, Mizoram.

3. The Accountant General (A&E), Mizoram, Aizawl for information and

necessary action.

[The Offierc ate pla@d on depubtion for the prqram on

andition that (a) flre Afftcerc will fu bea@d as on duty during

the training penod A @) they will tu entitled T.A. & D.A. as

admissible under the RulesJ

4. The Registrar (Admin./Vigilance/ Esstt.), Gauhati High Court, Guwahati.

5. The Registrar-cum-Principal Secretary to Hon'ble the Chief Justice,

Gauhati High Court, Guwahati.

6. The Registrar, Gauhati High Court, Aizawl Bench, Aizawl.

(He is regues@ b inform tfie conemd offterc
acadingly).

7. The District & Sessions Judge, Kamrup (M), Guwahati.

He/She is rcguestd tu make all nees*ty arnngremenb

for the Field Training as per dre guidelines altachcd herewith.

He/She is als rquested to ensutc tlrat the aoncetnd
Traine Officers arc allowd suflicient time to join tfieir next
place of training as mentioned in the xhedule.

8. The District & Sessions Judge, Aizawl, Mizoram.

He/She is tquested to make all necessaty arrangemenb

for tlte Field Tnining as pr the guidelines atbched hercwith.
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He/She is als rcguested to ensare that the concemd
lraine Officerc are allowd sufficient time to ioin their next

plae of Eaining as mentiond in the xhedule.

9. The Joint Registrar, (Finance), Gauhati Hlgh Court, Guwahati.

10. The concerned Trainee fficers.

11. The Project Manager, Gauhati High Court. Guwahati.

(He is rcquested b uplud trte ilotiftcation immediahly in

the official websiE of tlre Gauhati High CouG Guwahat|

12. The Administrative Officer, Judicial Academy, with a rcquest to place

the Notification before the Hon'ble Director, Judicial Academy,

Assam.

13. The Private Secretary to Honble Mr. Justice Manash Ranjan Pathal!

Gauhati High Court, Guwahati for his Lordship's kind information.

14. The CA to the Registrar General, Gauhati High Court, Guwahati.

MlE LTST OF OFECERS HEREIIA&W TS IOf ,ACESs,'RII Y II ORDER OF SEIITOR'M

l-r. n. <-a 
1-rc^? 

acr
1i r 6t, a,

REGISTR,AR. (JU DICIAL)
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GUIDELINES IN RESPECT OF FIELD TRAINING (COURT ATTACHMENT) OF THE

TRAINING OF THE NEWLY APPOINTED 6 (SIX) IUDICIAL OFFICERS OF
M I ZORA M J U D ICIAL S ERVICE

Guidelines for the Distrid & Sessions Jud,ges, Nominated Officers

7. The District & Sessions Judge is to keep d strict vigil on the discipline ond punctuolity of

the trainees ond in case oJ ony devionce, report the motter to the High Court immediotely-

2. The District & Sessions )udge is to introduce the troinees to the Members of the Bdr.

3. fhe leove of absence of the troinees shall be deolt with os per the guidelines formuloted

by the Hon'ble Gouhoti High Court ond communicoted vide Notilicotion

No. J AA. 23/20 76/6 39 d td. 1 s. 10. 2 o 7 6.

4. The troinees dre to be ottdched to the Oflicers nominoted by concerned District Judge,

preferobly with Senior Officers on Criminal ond Civil side hoving sufficient experience,

keeping in view of the responsibilities of the nominated Officers, more particulorly point

no.8 & 70 mentioned below. White Nepdring the roster, the District Judges ore to

ensure thot d trainee is ottached to both Civil Court and Criminol Court for equol number

oJ days os for os possible and they moy not be ottdched with each and every officer of

the District.

5, Arrongements mdy be made to attach the trdinee with Senior OfJicers on Civil ond

Criminol side (Civil ludge/CJM/Addl. AM/SDIM), throughout the field training.

However, drrongement moy be mode so thdt the troinee is able to examine records of

all types of cases.

The districl where Fomily Court is established and proceedings u/s 725 Cr.P.C. are taken

up by the Family Coutt, trdinee officer sholl be ottoched with the Fomily Courtfor 2 doys.

The District Judge is olso to send o copy of roster to the Gouhati High Court.

6. In every district, d coordinoting Judicial Officer is to be oppointed to look into the oJfoirs

reloting to the field troining of the troinees.

7. The service ol the trainees sholl be utilized with a view to increasing the disposol of the

courts, wherein the troinees ore ottoched.

8. The District & Sessions ludge, UMs ond nominated officers concerned ore to toke interest

in imparting proctico! troining to the Troinees open heartedly.

9. AIlthe troinees are to be instructed to report to the coordinoting ludicial Officer on reguior

bo sis.

Page 1 of 4



70. The nominotcd officcrs, with whom thc troinees ore ottoched, ore to put oll theirpossible

endeovors to answer the queries posed by the troinees- ln other wards, there sholl be o

congeniol environment of the troining in the Courts.

17. District & Sessions ludges ond AMs ore to ensure the presence ot' the troinees in

weekly/monthly meeting of the )udiciol Officers held in the respective districts.

Guidelines to the Trainee Officers

7. The trainees sholl sit in the Court with the Officer vtith whom they ore ottoched ot leos

one half of the doy ond during the other holf they sholl do following works-

a. Exomining the cdse records. (pending as well os disposol records)

b. Exomining diJferent rcgisters, statements, etc. (Troinee sholl see monthly ond

qudrterly stotements)

c. Preporing Field Training Diary to be mointoined by the respective troinees.

2. The troinees sholl olso occompony the District & Sessions !udge/ Chief J udiciot Mogistrote

during their loil lnspection. At leost 1 (one) such visits during the whote period of fielcl

tro i n i ng o re recomme nded.

3. The troinees sholl spend ot least two doys inspecting the record room (both of District

Judges estoblishment and CJM estobtishment) maintoined in the district. They shoii olso

exomine the registers, which are mointained in the record room. The troinees sholl spend

ot leost one doy inspecting the court Molkhono, voribus registers mointoined in the

Molkhano. They sholl olso prepore the Molkhono inspection report in their field troining

diory.

4. The trdinees sholl spend one doy to observe os to how occounts ore mointoined in the

Office.

5- The troinees sholl spend one doy ot the District Legol Seruices Authority ond observe its

functioning.

6, The troinees sholl be mode fomiliar to the work done in each ond every tobte of the office

of both of District ludges estoblishment ond AM estobtishment.

7. The troinees sholl olso spend ot leost one doy in the Nozorat section & copying section of
the District Judges estoblishment ond CJM estoblishment,

8. The troinees sholl olso ottend ot leost 3 (three) sittings of the luvenile Justice Bootd.
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g rhe troinees shall olso prepare o brief report on o pplicotion of computer technology in the

Courts of the Districts in which they ore ploced.

10. Ihe troinees shall olso spend ot leost one hour in the Centrot Librory ofthe District Court.

77. The troinees sholl olso ottend ot leost 7 (one) Crime Conferences in the District olong with

District & Sessions Judge/ AM.

72' The troinees shall olso ottend ot leost one Lak Adolat conducted in the district. They sho

olso ottend ot leost one legol aworeness comp conducted by the District Legol Seryice

Authority.

73.The troinees sholl ottend ot leost 10 (ten) boil motter heorings ond s (five) injunction

matter heorings.

74. Every troinee shall be osked to write ot ledst 7 {one) draft judgment by the Nominated

OfJicers.

15. The troinees sholl be osked to prepqre droft issues in Titte Suits ond Money suits.

76- The troinees shall be osked to prepore ot leost s Uive) droft injunction orders.

77- The troinees sholl be osked to prepore droft questionnoires under section 373 cr.p.c., droft
chorges, droft boil orders.

78. The trainees sholl be osked to prepore droft Trp and confessionol stotement, if ony.

79. While examining the cose records os mentioned in 1 (o) obove speciol ottention should be

token to examine the following -
(o) At least ten wdrront procedure coses.

(b) At least ten summons procedure coses.

(c) At leost ten coses under Section 725 Cr.p.C.

(d) At leost twenty final report submitted by police.

(e) At least two coses under Forest ond Wildlife Ldws.

(J) At leost ten coses before Juvenile lustice Boord.

(g) At least ten Title Suits.

(h) At least ten Money Suits.

(i) At leost five Money Execution proceedings.

(j) At least five Title Execution proceedings.

(k) At leost five coses under the protection of women from Domestic viorence Act.
(l) At leost 10 Misc. (l) coses for temporory injunction.

(m) Five coses under the Motor Vehicle Act.
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(n) Five coses under the Mizorom Liquor (Prohibition) Act, 2019.

(o) Five coses under the Mizo Morrioge, Divorce ond lnheritdnce ol property Act.

(p) Five Miscenellous opplicotions under Order 7 Rute 70, Order6 Rule 17, Orderg Rule

4, Order g Rule 13, Order 9 Rule 7 CPC, Order 26 Rule 9, Rule 1O A CpC etc.

(q) Two coses registered on the bosis of Norozi / protest petitions

(r) Ten cose records of pre-triol stoge involving police boil, zimmo petitions, recording

of stotements u/s 764 Cr.p.C etc.

(s) Five cose diories of disposed records

20. while preporing Field Training Diary, the troinees sholl mointoin o record of how they

hove spent eoch ond every doy in the court, they shal! olso mention whot they hove

noticed during their observotion in the court ond in different deportments ond sections

of the office of the court. They sholl olso mention obout their observotion on the cose

records, which they hove exomined. The officer with whom troinees ore ottoched is to

certify the Field Training Diory doily ond the District & sessions ludge is to certiJy the

some every week-

Troinee officers shall make moximum utilization of the lield troining by carefully

observing the court proceedings. They sho go through the case records carefully to

understdnd the stages involved in vorious types of cases/ proceedings.

over and dbove these guidelines, the concerned District ludge is ot liberty to expose

the troinees to ony other oreo /Jield os moy be considered necessory by him/her.

Research Officer
ludicial Academy, Assam
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